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important role in respect of communica-
tion in linking big cities of the country
and the cities of Western region of
Uttar Pradesh with the cities near
Varanasi. The said exchange gives
priority to the calls of Varanasi city only.

It has been proposed to set up an
elect-onic telephone exchange in Ghazipur
city. Oaly after the completion of the
said exchange, Ghazipur can get self-
dialling service for Varanasi and other
big cities. This exchange should be set
up as early as possible. There should be
direct link between Ghazipur and
Varanasi, Lucknow, Allahabad, Mau,
Azamgarh, Ballia and Gorakhpur.

No serious effort is being made for
the expansion of telephone services in
the Varanasi region. There is a propos I
for setting up telephone exchanges at a
pumber of places. But it has not been
cleared. It has come to my knowlsdge
that there is a shortage of spare parts,
cables and instruments in that region,
with the result that the Department is not
able to take up the proposed new work
and other works, like reprir. etc.,
although they want to undertake this
work.

1 would, therefore, request the Minister
of communications to pay immediate
attention to the above-mentioned
problems and bring comprehensive
improvements in the telephone system in
the Varanasi -egion of eastern Uttar
Pradesh.

(viii) Need to electrify railway line
between Bangalore and Jolarpet

** DR. V. VENKATESH (Kolar) :
The railway route between Bzngalore and
Madras is a very high density line.
Several thousinds of persons travel on
this route everyday. But, unfortunately,
this route has not been electrified so far.
The portion of the route which is in
Tamil Nadu has been electrified long ago.
This route is between Madras and
Jolarpet. The other portion of the route
i.e. between Jolarpet and Bangalore has
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been given step-motherly treatment. In
spite of long pending demand, no prog-
ress has been made to electrify this part
of the railway line. FElectrification of
this line will be a boon to the people of
Bangalore, Bangarpet and Jolarpet as all
of them are very popular places. It will
also help the employees of BGML, BHEL

and the merchant community of Kolar
District.

I, therefore, request the hon. Minister
to take steps for the electrification of the
railway route between Bangalore and
Jolarpet immediately.

12.20 hrs,

STATUTORY RESOLUTION RE :

DISAPPROVAL OF COAL MINES
NATIONALISATION LAWS
(AMENDMENT) ORDINANCE, 1986

AND

COAL MINES NATIONALISATION
LAWS (AMENDMENT) BILL
1986— Conrd.

[ Translation)

SHRI GIRDHARI LAL VYAS
(Bhilwara) : Mr. Chairman, Sir, yesterday,
during the course of discussion on the
Coal  Mincs  National s tion  Laws
(Amendment) Bill I was s ying that the
bureaucrats h:ud deliberately left some
loopholes in this Bill so that they m.ght
be in a position to show some favour to
these private companies and thereby
these companies might also be able to
have monetary gains from the Govern-
ment. Such loopholes have been left
rot only in this Bill but in every legisla-
tion. Due to this, the proprietors of
the private companies take up the matters
with the courts and obtain decrees against
the Government from there. In the
process, they claim a handsome amount
from the Government. This hiappens
everywhere. Therefore, the Government
should remain particularly cautious in
this regard. These bureaucrats manage
to leave loopholes in each and

—

** The Speech was originally delivered in Kaonada.
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every legislation enacted by the Govern-
ment from time to time. Unless these
are studied thoroughly, the private owners
will continue to obtain decrces against
the Governmeet and claim large amounts
of money from them as compensation and
you will not be able to contain this trend.
Therefore, the hon. Minister shou!d pay
special attention in this respect.

The Government had first nationalised
coal mines in 1972. Subsequently, another
legislation wus enacted in 1973 and finally
the Coal Mines Nationalisation (Amend-
ment) Act was fully enfoiced in 1976.
But the Government had asked these
companies to look after the management
of these companies during the period 1972
to 1976 and for that the companies are
now demanding money, & part of which
they have already received as expenses.
The Government have provided them
loaus equal to the amount they are
demanding for that period and with that
money the companies could be run
because they had no money with them.
In this way all these companies were run
wite the Government money. TIhey have
also become entitled to claim compens:-
tion for the stock that had piled up
there. The reason was that the Govern-
ment had not interpreted the word ‘mines’
in the legislation as to which of the items
will be included in it and how other
provisions will be made. They are taking
advantage of this lacuna and are demand-
ing compensation. That is why you have
brought this amending Bill. You suy
that it has already been provided in the
definition that the stocks with the mines
companies should be included in it. But
now you are reulizing that all these
provisions were inc!uded in the compensa-
tion that you had fixed at that time.
However, th: Government was involved
in litigation for 13 years and had to
spend money unnecessarily. Ai least the
‘Government should recover the money so
spent from the Secretary or the Officer for
whose mistake or as a resalt of the
loophole left by whom they have to
suffer such a heavy loss. He must be
penalised. Had there not been loophole
in the Act, the Government would not
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have dragged itself in litigation in the
Supreme Court and spent lakhs of rupees
unpecessarily. It is squarely the mistake
of those officers as a result of which the
Government had to suffer such a huge
loss. The Government should categori-
cally state as to what they are going to
do in this matter and what action they
are coatemplating against those officers
who left Jacuna in the legislation delibera-
tely and caused loss of revenue to the
Government. This matter needs special
atteation. 1f you could get the matter
investigated thoroughly, you would find
that these bureaucrats remain in league
with the owners of the private companies
and after retirement join these companies
as top executives on high salaries. So,
natmally, they are considerate to the
owners of those private companies rather
than to the Government. The Govern-
ment should be careful in this respect.

Now, I want to draw your attention
towards the Statement of Objects and
Reasons of this Bi'l which says :

(English)

"“With the commencement of the
Coal Mines (Nationalisation)
Amendment Act, 1976 on
29.4.1976 carrying on of coal
mining operation or leasing for
mining coal by any private party
weie prohibited.”

[Translation)

When you have totally prohibited
carrying on of coal mining operation or
leasing for mining coal by any private
party thzough the legislation of 1976, then
I would like to know how people are
mining the coal illegally under the very
shelter of the Coal India and Bharat
Cooking Co.l, the companies running
under the Government control ? Accord.
ing to my information, they have mined
lakbs of tonnes of coal and are indulging
in its smuggling and 1llegal selling at
various places. Some people call them
‘Mafia’ and some others know them by
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some other name but they are running
their business all right.

These people are indulging in these
activities under the very npose of the
Government and are, thus, earning crores
of rupees. The Central Government are
merely watching them and are not taking
any action agamnst them. On an earlier
occasion, you had said that M.fia gangs
were aclive in West Beugal and Bihar.
They are indulging in this illegal mining
and smuggling of goods worth crores of
rupees. Con’t the Central Governmeit
even now take any action agaiost them ?
Is the present machinery of the Govern-
ment, the protection torce, on which
crores of rupees are bemng spent not
capable enough to appichend such
persons and take legal actions against
them ? 1 fail to understand—why you
do not make such a provision. They are
extracting huge quantities of coal 1llegally
and are smuggling it to various places.
Earlier also, I had sa.d that the black
gold was smuggled to Bangiadesh, Nepal
and other countries. Have you evolved
some new arrangement to curb this
smuggling ?

I would like to draw your atte.t.on 10
one more point. It says :(—

[English{

Thus, Section 4 (2) of the Coking Coal
Act and section 3 (2) of the Coal Mines
Act became redundant and were omitted
with effect from 29.4.1976.

{Transiation)

You have made these legislations
redundant and after that added saving
clause to 1t.

[English)

With a saving clause to protect action,
if any, taken under the existing provisions.

[Transiation)

It means that you have put this saving
clause in order to save your big officials
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and to cover up their misdeeds of 1976
and thereabout. It 1s evidently clear how
the officials cheat you and serve their
own ends. Your officials have managed
to get an Act passed by the Parliament to
protect themselves in the same way as the
President of Bangladesh and the President
of P .kistan got a legislation enacted by
their 1espective Parliaments to piotect
themselves. Having included th.s clause,
you cannot take any action against them.
So, you are trymng to save those officials.
Today every country of the woild 1s after
this Bluck Gold but here this Department
had to suffer a loss of Rs. 700 crores.
India 1s the only country which hud to
suffer such a huge loss. There cannot be
a woise mismuanagement than this. You
must make efforts to offset this loss so
that we can leud the country towards
prosperity. By doing so, we can generate
more power and set up more ndustries
and can thus make the country
prosperous. Persons responsible for this
loss should also be dealt with severely
«nd an enquiry should be ordered into it.
So, there 1s an urgent need to pay atten-
tion to all these aspects.

1 have seen that many big official like
Chairmen and Direclors of Public Sector
Undertakings are involved in it. They
live lhke princes of olden times and
induige in lavish spending and
mismanagement. If the persons who
come under the definition of a public
servant and all the public workers start
adopting lifestyles of Princes and
misusing the public funds tbere cannot
be 4 thing worse than this. Therefore,
there 15 a need to look into all these
aspects.

Similarly, pait (¢) of the Objects and
Reasons says :

|English]

“(c) Section 25 of both the Acts
was amended so as to clarify that
any amount in excess of payment
over receipts in the statement of
accounts prepared by the Coal
companies shall be deemed to be
the amount advanced by the
Central Government or the
Custodian.”
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You should also try to go into the
spirit behind it. These companies are
the custodians of the money advanced by
you. You have made a provision in it
under which if the officials of any of the
companies have don: anything wrong or
if they have misappropriated the public
funds, the same can be regulariscd or the
moncy so misappropriated can be treated
as an advance and no action peed be
taken against such officials, but 1 feel
that this is a serious lacuna in the Bill.
You must give it a thought.

The hon. Minister is a very learncd
person, has a good knowledge of law and
also understands other things well aid
if an effort is made to save the officials
under his leadership by keeping the
lacuna, such as the saving clause, then it
is bound to result in mismanagement.
We have cvery hope that he will pot let
such lacuna to creep into the system.

Likewise, part (d) says :
[English]

“(d) Section 26 of both the Acts
was also amended to empower the
Commissioner of Payments to
make apportionment of the
amount among the various owners
on the basis of the highest annual
production in the relevant coal
mines during the last 3 years
immediately preceding the
appointed day.”

[Translation)

You are equipping the Commissioner
with such sweeping powers such as
making huge payments to the mine
owners. The submission that I want to
make in this regard is that your officials
might have conducted some enquiry at
the time of nationalisation of mines as to
how much compensation was to be made
to the owners. Now you are empowering
the Commissioner to make an enquiry
regarding the amount of compensation to
be paid to the mine owners. I think it
would be very ridioulous. Empowering
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the Commissioner again will result in
further ambiguities. On the one hand,
you endeavour to remove ambiguity from
the existing Act and on the other you are
allowing more ambiguities to creep in.
You shou!d pay special attention to it,
otherwise it wiil result in moie losses to
the Government to Coa! India and its
subsidiary companies which are under the
Central Government and are already
cunping in loss. 1 do hope that the
hon. Minister will give it a serious
thought ahd will take necessary steps in
this direction.

With these words, I support this Bill,

SHRI MOOL CHAND DAGA (Pal) :
Mr. Chairman, Sir, there is not much to
speak on this Bill. The hon. Miniser is a
distinguished writer and a scholar. I
would like to quote from his own article.
There is a famous saying, “Evil associa-
tion must bring its impress”. If one
enlers a coal cell, one is bound to turn
blackish. But, in the present case, the
money invested in the coal industry
belongs to the poor people. 1f someone
squander it, it obvipusly pinches us. The
hon. Minister has himself admitted that it
has incuired heavy losses. I shall read
out the summary of the Article written by
the hon. Minister. The Members sitting
in this House should hang their heads on
1eading how these companies are run, who
manages them and what drove them to
bring forward this Bill. The hon. Miniser
should tell us for how long this litigation
in this case was dragged and how much
money was spent by the Government to
defend themselves ? Why this Bill has
been brought forward so late? You can
say that the Bill had to be brought for-
ward in the wake of the Supreme Court
Judgement but before that the Govern-
ment might have gone to the High Court
or they might have filed a civil suit, The
Government at least should tell how
much expenses were incurred on this liti-
gation. The Government should come out
with a figure as to how much money
which is taken from the poor
peoples’ pockets was spent in this process
before this Bill was introduced. Think
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for a moment how much was the price of
coal ten years ago and by how much
it has increased today. The price differcn-
tial will certainly pinch you a lot, the
price has been raised seven times. That
article says :(—

[English]

“In the last 13 years of nationali-
sation, we have invested about
Rs. 6000 crores of public funds
in the coal sector. Although the
investment has increased more
than 100 fold, production has
barely doubled—gomg up from
77 mt. to 154 mt. At the same
time, the wage rate has increased
frcm Rs. 16 per day to approxi-
mately Rs. 98 per day or sbout
Rs. 2400 per month. On the other
hand, the output per manshift
(OMS) in the underground mines
has not only nct increased but
has actually gone down from
0.54 tonne to 0.52 tonnes during
this period.”

[Translation)

The article is written by Shri Sathe,
Now he will tell us how much are the
comulative losses after investment. You
yourself have stated this in your state-
ment. The price of coal as on 1.4.1974
was Rs. 37.50 per tonne whereas the price
as on January 9, 1986 stood Rs. 210 at
per tonne. You yourself can npotice the
difference between Rs. 37 and Rs. 210,
What has been the quantum of loss 7 The
loss of production during one year 18
Rs. 1300 crores. It goes to the credit of
Shri Sathe that he has done some plain
speaking. We say that ‘mafia gangs’ are
active there. What is that ‘mafia’ and can
not you eliminate such gangs in Bibar?
The Government has proved to be a total
failure. There are leaders in mafia gangs
and they are also participrie in trade
union  activity (interruptions).. ...It has
become their profession to earn money
in this way......(Interruptions) What type
of donations they take? They run
collieries in a way as if there is no
Government and the members from both
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the sides support them 'm raising the
prices of coal. But he has put the facts
very plainly.

[English]

“Coal production would have
becn still higher but for the in-
hibiting factois—Ilike  wild-cat
strihes, .ctivity of the mafia of
politicians and gangsters, lack of
interest and coopcration on the
part of the State Governments
which continue to plague the coal
industry particularly in the Bihar
and West Bengal coalfield.”

[Translation)

What do these facts point to ? Some-
times we support the labourers and some-
times we say that machinery is not avail-
able. The Government have invested Rs.
6000 crores and the tot.l losses are to the
tune of Rs. 1300 croies. The situation
compels anybody to think why it is so ?
The production 1s not one of piofit earn-
ing. The R.B.I. got an cnquiry conduc-
ted into the matter through the C.B.1. but
the guilty person managed to leave the
country. Will Shri Sathe te]l vs the
pames of the persons whom hc got con-
victed and the method by means of which
these gangsters could be convicted ? He
should give us the figure us to how many
persons have been put behind the bars.
Hon. Shr1 Vishwanath Pratap Singh has
ordered raids on Income Tax Officers.
Has there been any raids conducted on
these people or has some enquiries been
ordered against them ? Every time, the
same reply is given, that the enquiry is
going on. Enquiry bhas been completed
all right, but what has been the outcome ?
We are fed up with the enquiries because
that person still managed to flee the
country. 1 cannot name him before
I give a due notice for it. Now if I say
some thing, Shri Kashyap will tcll me the
rule that.

[English)

You cannot say about any person who
is not present in the House.
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[Transiation)

I cannot reveal his name. They are
such high ranked officers. God only
knows whether they are Indians or from
an enemy country. They want to destroy
our country and till now nothing has been
done in this matter. I want to tell you :

[English)

“Since nationalisation in 1972,
coaking coal price have increased
by 700 per cent and non-coaking
coal by 900 per cent.”

[Translation)

Is this the way any department should
function ? If Shri Sathe could employ me
and give me some powers, [ would tell
. him what could have been done. Mr.
Chairman, Sir, you are ringing the bell.
Let me tell you :

(English)

“‘Massive dose of investment of
coal industry dJdid not result in
commensurate increuse in produc-
tion. Product.vity in coal mines
in India 18 comparativety low
even with that in most of deve-
loping courtiies. There is vast
unut.lised capucity as well as sur-
plus labour.

|Translation)

One can visualise the Indian character
in the Stute of affairs in which the coal
mines are.

PROF. MADHU DANDAVATE
(Rajapui) : I have read the article by Shri
Tiwari also.

SHRI MOOL CHAND DAGA : That
you must have read. 1 have also read it.
It is the duty of a leader to expose such
things, If the present situation continues
and if there are no returi:s even after such
a heavy tnvestment and a commodity l:ke
coal becomes so costly, what will be our
fate ? Coal does not rewch some places

Laws (Amdt.) Bill

and non-availability of coal couses short-
age in generation of electriciiy which in
turn bampers transportation a!so at some
places. There is theft of electricity also.
The people, the Union Cabinet and we
the Members of Parliament can wash our
hands off by saying that it is a State
Subject and that it will run like that. We
should all sit together and think over it.
This is not the duty of the State alone
but of 76 crore people of this country out
of which 40 crores are poor. You have
shouldered this responsibility but who will
carry it out ? What 1 want to say is that
many enquiries have been conducted but 1
do not know who have been punished.
Mr. Chairman, Sir, besides the increase
in coal prices, administrative cost also
increases. The participation of labour
in the management is not genuine as the
members of mafia gangs manage to enter
as representatives of the workers ih the
management. I do not want to go into
the deeds :n which they indulge because
it will be more painful. The hon.
M nister may please inform us as to who
will muke payment of the litigation cost
in respect of coal mines for which you are
going to make a provision. Some lacuna
has been left in the Bill at the drafting
stage. I have been empbhasizing time and
again that it should be referred to a
committee which should scrutinize the
legislation bcfore it is introduced in the
House, otherwise some lacuna is bound to
remain in it. Mr. Chairman is ringing
the bell repeutedly to push through the
Bill hurriedly, On an earlier occasion
also, a Bill was pushed through hurriedly,
but later on, the Government had to beat
a hastly retreat. So, will you please tell
us what had been the cost of litigation ?
We do not have the file, otherwise we
would have checked the amount paid. I
have not read the judgement also and,
therefore, I would like to know who is
resporsible for it. When this Bill relating
to coal was introduced. we were told that
its scope was very limited. One thing
that I want to say is that it is all right
that you can transfer the employees any-
where you like but you must consider the
representation of an employer whether
you accept it or reject it. The amend-
ment that I have given is also related to
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this. The second amendment which I
have given is to incorporate the words
‘interest’, ‘title’ and ‘complete ownership’,
etc. so that there is no lacuna left in the
Bill. If you find them worthwhile, you
can add them, though you know better
being an experienced hand.

Mr. Chairman, Sir, you are repeatedly
asking me to take my seat. I wantto
obey you but I am of the view that cer-
tain changes should be made in it and
strict and honest officers should be de-
ployed there. It should also be ensured
that they do not fall prey to corruption
otherwise this effort will be of no avail.

[English)

SHRI AMAL DATTA (Diamond
Harbour) : Sit, after nationalisation of
Coal, the way Coal Industry has been run
by the Government perhaps gives us a
classic example of how to mismanage an
industry thereby giving the Public Sector
a bad name. When the Coal-mines were
nationalised, one of the objects was to see
that the coal prices are not arbitrarily
raised ; that workers are paid properly
because they were being very much exploi-
ted in the coal-mines and also to see thit
the mining is not being done in an un-
planned fashion so that much of the coil
deposits of the country remiin o a
position that they cannot be mined after-
wards, which is what the private coal-
mine owners were doing previously. While
the workers’ wages have increased, I do
pot know to what extent ... amount
Rs. 98 which Mr. Sathe says that a worker
gets per day: how much gocs to the
workers ; how much goes to the

rsons contractors and all that they
engage and who brings the workers and
has some kind of a feudal sway over the

workers.

Sir, there is a mafia in the coal belt.
They not only deal with the coal after ft
has been mined ; they not only sec to it
that illegal mining goes on but they also
have a share of the workers' wages.
Unfortunately, the Government. although
they are fully aware of these evils which
are going on in the coalmines, have done
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nothing to tackle them. They have also
not planned the mining operations in such
a way that the mines do not become
unusable or the coal deposits remain in a
position so that they cannot be  mined
any more—which is what the previous
private owners of the mines were doing.
In fact, Government is giving quotas on
coalmines for production to fulfil which
the mine-managers are indulging in depra-
dation of coalmines. They are even taking
away the pillars which hold the mine-
roof thereby making it impossible to go
in far further mining in various other
horizons where mining is possible in the
uuderground mines or making it more
cxpensive. And the Government has no
way of checking that, no way of planning
and seeing that this kind of mining is
not done. This is very harmful to the
country, to national interests. But unfor-
tunately the Government has no mind to
protect the national interests, they hav:
no plans to do it.

I had occasion to visit a mine which is
an opencast mine near Ramgarh in Bihar
in January, 1984. I will tell you about it.
That will show how the Government
plans mining. This mine was planned
with Russion help so that mining is done
in such a fashion that less of coal is lost
in the process of mining. It is a very good
mine which has becn opened. But 1 saw
huge stacks of coal lying there and 1
asked them, ‘“Why do youn have such
big stacks of col here 7 They said, “We
have got one miliion tonnes of coal
stocks here’. I asked them, “Why ?”
and they said, “The railway line which
was to come here two years ago has not
come yet and, therefore, the coal cannot
be transported by railway; only a few
Jorries can come and the road is very
bad; the lorries come and take some coal,
but most of the coal which is being
mined here is stacked”. All the equip-
ment are there and people have been
engaged ; they, go on mining. They
said that one day the whole thing might
go up in flames. This is what the engi-
neers told me ; ‘““The whole thing may
each fire and go up in flames and there js
nothing we can do about it”, So, this is a



337 St. Res. re : Disapproval AGRAHAYANA 4, 1908 (SAKA) Mines Nationalisation 338

of Ordinance and Coal

total lack of coordination in planning in
the Government. Whether it is the fault
of the Coal Department or of the Rail-
ways, it is the fault of the Government
that national resources are put in sach a
jeopardy and wasted. The coal has been
mined two years ago, but it is still lying
in the ithead...

THE MINISTER OF ENERGY
(SHRI VASANT SATHE) : Which place
is that ?

SHRI AMAL DATTA : I can g.ve you.
It starts with ‘Raj’. [t is near Ramgarh,
about 20 kms. from Ramgarh. 1 do not
know whether the railway line has come
now. This was the position in January,
1984. This is the way how coordination
between the Railways and the Coal
Department takes place. Both are govern-
ment undertakings, after all and they
must be able to have coordination bet-
ween them. What happens 1s this. The
thermal power stations are all crying that
they are sent someth:ng in the name of
coal where 20 per cent or 30 percent is
not coal at all, it 1s broken stones, it is
even chunks of store. How does this
happen ? Because Lhey do not have proper
screening mechanizm in the coalmines,
Before they load the coal destined for
pow:r stations, it is their duty, 4s any-
where clse in the world, the coalmincs
would have sifted the coal, screened the
coul, in such a fashion as to take out the
stones, big lumps and all foreign material.
1 am not saying that you wash it. The
washerics which they should have establi-
shed. have not yet been established. That
is one big lacuna in their planning and
implementation. Nevertheless, this could
have been done by simply putting a
screening mechanizm there in the pitheads
befoie Joading the coal on for power
stations. Now, what is happening ?
The Thermal Power Stations are paying
for not only coal, but for 20% of stone
also. They are paying freight for it and
the Railways which are hardput to carry
coal—they do not have enough capacity
—are carrying 20% of foreign material
along with coal.

Yoy will be syrprised to know that
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most of the loading points in the
collieries have no way of weighing how
much coal they are loading on rakes.
They have no way of weighing. When
I asked them as to what is the cost, they
said it may be 10 lakhs, it may be
15 lakhs. That is what a weighing
machinc is going to cost. They don’t
instal even that. They go on guess work,
They charge the price and the railways
charge freight to the ultimate consignee
on the basis of that guess work. How
much goes there, nobody knows. How
much is pilfered on the way, nobody
knows. It is only when a consignee says
that practically nothing has come, or a
wagon has eome half empty, they appoint
somebody to see how much has been the
declared weight—declared weight s
nothing, it is a guess work—and how
much has actually reached.

You will also be surprised to know
that when these collieries put the coal in
dump, they have no mect.anism to protect
them. In a coal belt when one moves
around, one wiil find that people are at
liberty to take away the coal whencver
they like. Mo.eover, the coal which is
supplied to the power stations, or for
that matter to other Government under-
takings, is the worst quality of coal,
Whereas, the private entrepreneurs who
buy coal, who send the:r own people and
bribe the coliiery managers, ultimately get
the best coal. Is it for subsidising private
industry that the coal industry has been
nationalised ? Is it to see that the public
sector gets the worst coal ?

What is the effect of sending all shese
stones to the Thermal Power Stations ?
Not only they aie paying more price for
coal, the boilers get damaged, the work
stops, clectricity generation stops and
people suffer. It is all because these
people for their own advantage will not
put the screening mechanism and will not
weigh. This is only one aspect. I cannot
elaborate on all the evils of the coal
industry today. This is only one aspect
on which I have some personal knowledge
and 1 am speaking on that basis.

1 have visited some coal mines which
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are underground mines. I was surprised
to see that not one manager, B0es down
to see what is happening. Not oaly I
have seen, but I have eaquired from the
labourers there and outside from the
unions. The management people never
go down to see what is happening in the
bits. They never go down. Why is this
state of affairs allowed by the Govern-
ment 7 Can they not put a check to see
whether people are going there 7 What
is their job 2 The job of an Assistant
Manager is to go there.

Even before nationalisation I had been
there. Private owners at lzast used 10
make sure that managers also go down
there to see what kind of work is going
on. Now nothing is bemng done fto
monitor the work of the management.

Then 1 come to mechanisation. They
all talk about mechanisation and produc-
tion. They have done some mechanisation
in the open cast queries. I am more
interested in the deeper un lerground
mining. They have brought 1 mach.ne
which is called a long-wall machine. It is
supposed to be self-operating on a
hydraulic system. It is about 60" long
machine, moves on hydraulic pressure and
cuts the coal. You will be surprised to
know that so many machines huve been
purchased and installed, but none of them
work. None of these machines work
because they have rot understood the
working—whether it will work in this
country or not, what is suitable for this
country. They have cired too hoots for
that. Whatever has been offered, 1
suppose some people who have been
making some ariangements got whatever
kick back they could get «und they have
get that kind of a machine. They have
pot even seen whether our enginecrs are
well versed in the working of this
machipe. So, the mechanisation has
failed not becsuse of workers recalcit-
rance, but because of the management’s
dishonesty and the Government's indiffe-

rence.
13.00 hrs.
Sig, do you know how the workers are
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being cheated ? There is an occupational
disease called preumoconeosis from which
the miners suffer from. Coal particles
go into the lungs of the miners and cause
this occupational disease. If it is
recognised as an occupational disease then
that person has to be given compensation.
Now all the hospitals will always say it
IS not preumoconeosis but it is tubercu-
losis and that is not am occupational
disecase. That is how thousands of
workers are allowed to die without
compensation by cheating them in this
fashion. Government shou!d be ashamed
that this is bappening on the Govern-
ment’s direct:ve.

13 01 brs.

The Lok Sabha then adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch at
Five minutes past Fourteen of the Clock.

[(MR. DEPUTY SPEAKER in the Chair)

[Translation)

SHRI BHAGWAT JHA AZAD
(Bhagalpur) : Mr. Deputy Speaker, Sir,
congratvlations. We wish you a happy
married life.

(English)

What a wonderful difference we find
in you after your coming back.

MR. DEPUTY SPEAKER : I thank
all the Members.

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE
MINISTRY OF  AGRICULTURE
(SHRI YOGENDRA MAKWANA) :
Our custom is not only to thank, but we
should also be provided with sweets,
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MR. DEPUTY SPEAKER : I request
all my friends to come to the Reception
on 3rd December at 25 Tuglag Road.

[Translation)

SHRI BALKAVI BAIRAGI
(Mandsaur): Mr. Dcputly Speaker, Sir,
you may speak here as much as you like,
thereafter you may not be able to speak.

SHRI RAM SINGH YADAYV (Alwar) :
Mr. Bairagi, why are you weighing every-
thing on the basis of your own experience.

— e S—

14.06 hrs.

DISCUSSION RE. SITUATION
ARISING OUT OF FLOODS AND
DROUGHT IN VARIOUS PARTS
OF THE COUNTRY

[English)

SHRI C. MADHAYV REDDI
(Adilabad) : Sir, I rise to raise a debate
on the natural calamities under Rule

193.

This is oot the first time that we have
been discussing this subject. In e.ach
Session, for the last few years, th?s sub:;ect
has been coming up for dlscussu:.-n.
Today, we feel that the spectre of famine
and drought 1s haunting this country. In
several States, inciuding Andhra P_radesh,
Karnataka, Maharashtra, Rajasthan,
Gujarat, West Bengal, Uttar Pradesh, etc.,
either there had been severe _ﬂ.oods or
drought conditions are prevating there
pow. The calamity of floods and dr_Oughts
sometimes 8o intermingles that in the
same State that too in the same part of
the State, there are floods and. ;?arallcl to
that, there is a drought condition. This
has happened in Andbra Pradesh ond
this is so in other parts of the country.

We have to live with this problem c:]vc‘n

t

after 40 years of our Independence and |
scems to me that we have not been able

to control floods ¢nd other npatural
calamities and we are subject to the
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vigaries of monsoon, thus suffering
colossal loss in human life as well as in
property. While on the one hand, we
are constructing projects and several other
works, on the other, there is a process of
destruction requiring reconstruction. So,
this process of construction, destruction
and reconstruction is go:ng on for the
last 40 years intermittently.

Now, who is responsible for all this ?
I will come to this question later when I
am going to discuss the long term
measures which are required (o control
floods and drought situation in the
country. But I would like to dwell at
length on the natural calamity which
occurred in my own State, Andhra
Pradesh. Our Sta'e has witnessed the
worst floods in August. In the recorded
history of 133 years, of river Godavari
there was never such a big calamity in
which (here was not only loss of human
life—about 170 people died—but several
cattle also perished and quite a large
pumber of persons were injured. And
loss to property was colossal. As far as
irrigation  sector is concerned, the
embankments, the drainage system, the
whole irrigation system had gone out of
gear during these floods. Sir, the damage
was 80 colossal that the floods which
were witnessed in Godavari which had
come to be known as the River of
Sorrow, was so much that it over-flowed
to the level of about 22 feet above the
crest level of the old Dowaleswaram
Anicut. The flood discharged was about
35 lakh cusecs, and all our embankments
on Godavari were designed only for
30 lakh cusecs, In the leogth of about
500 kms., the embankments over-flowed
at several places breaching at several
places.

Now, Sir, with this being the calamity,
what is the assessment that had been
made by the Central team and what is
the assistance given by the Central
Government ? Sir, we are grateful the
timely help which was rendered by the
Prime Minister when he visited on the
11th of August and had three hour aerial
survey of the flood affected area and



